
15 Oral Answers AUGUST 9, 19S4 Orai Answers U

wii«s not only is Delhi but in numy 
pans  of the couotryj including West 
Bengal. The law and order situation is 
not satisfactory. The cooperation of 
the police department is elso not there. 
May I know from lh« Hon. Minister 
whether he is going io create a Cable 
Protection Force like Railway Protection 
Forcc in his Departmcit ?

8HRI VUAY N. PATIL : At present 
tb* Department is not proposing to have 
its amn protection force. But if the Slate 
Governments can extend their hdp  in 
investigating the cases on priority basis, 
that will be a welcome step and, for that 
matter, the Secretary of the Department 
as early as in February, 1981, has 
written to all the Chief Secretaries to ex-
tend help in this regard.

SHRI RAM PYARE PANIKA : Two 
types of wiring are used in telecommu-
nication. One is coppcr wiring and the 
other is aluminium wiring. Coppcr is 
costlier than aluminium. May I know 
from the Hon. Minister whether he is 
going to replace copper wiring by alumi-
nium wiring ?

SHRI VUAY N. PATIL : The 
co|»per wiring has become a thing of the 
past. It was being used about 20 years 
ago. We are now using ACSW or cop-
per-coated steel wiring, previously, the 
copper wire was being stolen. We chan-
ged — it is aluminium wiring. It is also 
being stolen in some places. That is 
why we require the cooperation from 
State Governments in giving priority for 
iavdstigation of ^u:h cases and also the 
cM|i«ration of villagers in this r^gftrd. 
Tkeie wires do not have any current. So 
dvrii^ sight time, they are an easy prey 
for thieves.
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SHRI VUAY N. PATIL : It is not 
for Delhi. Ii is for other rural area*. 
We have thought of this system, which 
is called long distance wireless tele-com-
munication. We have selected 12 distri-
cts in Madhya Pradesh. Behind is 
one of them where we are going in for 
wireless telephone system.

SHRI PRATAP BHANU SHARMA = 
I wanted to know whether there is a 
proposal for installing local wireless tele-
phone system in D-lhi.

AN HON. MEMBER : What about 
U. P. ? %

SHRI VUAY N. PATIL : The ques-
tioner is from Madhya Pradesh. That 
is why I mentioned about Madhya Pra-
desh. 12 di.stricts in Madhya Pradesh 
have been selected...

SHRI PRATAP BHANU SHARMA : 
I wanted to know whether a wireless 
telephone system is to be installed for 
local purpose in Delhi itself, as this type 
of system obtains in other advanced 
countries of the world.

SHRI VUAY N. PATIL : In Delhi 
it is not necessary. The theft is of 
cables.

SHRI JAGDISH TYTLER : I would 
like th'j Hon. Minister to give a clarifi-
cation. Quite a number of wireless 
telephones are used in Delhi. Is it leg-
ally allowed ?

SHRI VUAY N. PATIL : It is not 
lefally allowed. If we come across aoy 
such cases, the neccssary action will b« 
taken.

Amedments in ElectioD Lews

*•228. SHRI KRISHNA PRATAP 
SINGH : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS 
b« pleased to state ;
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(a) whether Government propose to 
make comprehensive amendments in the 
Flection laws before the next general 
elections to Lok Sabha;

(b) if so, the main points under con-
sideration of Government in this regard; 
and

(c) the lime by which a comprehen-
sive Bill will be introduced by Govern-
ment ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGANNATH KAUSHAL): (a)to
(c) The various proposals on electoral 
reforms which have been under consi-
deration of Government, cover a wide 
spectrum and they relate to a variety of 
matters like, alternate system of elections 
avoidance of misuse of official authority, 
removal of corrupt practices and money 
power at elections, reduction of election 
expenditure, reduction of voting age, d c  
fections, fresh delimitation of constitu" 
cncies, special privileges, safeguards and 
powers for the Election Commission etc. 
Of these, for implementing the proposal 
relating to fre?ih delimitation of consti-
tuencies, it is proposed to introduce a 
Bill in the current session of Parliament 
providing for fresh delimitation of Parli- 
mentary and Assembly constituencies in 
each State and Union Territory so far as 
their extent is concerned after every 
decennial census, without alteri’-ig the 
present total num’j j r  of seats allotted to 
various States in the House of the 
People and the various State Legislative 
Assemblies.

The other proposal ̂  which have far 
reaching implications, would require 
careful consideration of their full import 
be fore final decision can be taken on 
them. Some of these would require con-
sultations with the political parties and 
also with State Governments, wherever 
necessary, and hence, reaching conclusi-
ons on them will necessarily take time 
and it is not possible to indicate at this 
Stage by what time the final decisions 
on them can be reached-
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MR. SPEAKER : You cannot ob-
ject.
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SHRI ABDUL RASHID KABULI : 
Because he wants to .. .

MR. SPEAKER : You first study 
the rules and then come to me. How 
can you object to it ?

»r» |^
^

^Interruptions)

MR. SPEAKER : It will not go on 
record.

It is irresponsible on your part. If 
it is irrelevant, I will declare it irrele-
vant. Who are you to pre-judge it ? 
How are you concerned with it? Some-
thing very funny.

PROF. SAFI-UD-DIN SOZ : It is 
not a question arising out of this.

MR. SPEAKER : Who are you to 
decide ? Who are you ?

«rt qto ^  ^‘t

^  f i r ^ ^  f̂ FCTT J ^  

^T?r?TT =5TT^^t  i  3TT'T

/ r  ^ C ' / c / i  J  d jS j^

^  £;Tf I  I

3 T T ^  ^  fr'TJTf f f^ q r  I  I

SHRI ABDUL RASHID KABULI : 
This is an one-sided version. We por- 
test.
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DR. KARAN SINGH : Mr. Spea-
ker, Sir, the former Election Commis- 
sioner> Shri Shram Lai Shakdher, and 
the present Election Commissioner, Shri 
Trivedij have from time to time made 
a number of very significant recommen-
dations with regard to amendment of 
election laws, and two of the most 
important recommendations are (a) 
State financing to some extent of electi-
ons which arc becoming increasingly 
expensive, as everybody in the House 
knows regardless of party, and which 
really arc a great burden upon the 
nation; and, secondly, (b) some element 
of proportional representation. I would 
like to know from the Government 
whether they have seriously considered 
these far-reaching proposals made by no 
less a person than Election Commissio-
ner and if so, what they are doing. Secon-
dly, may I know frow the Government 
whether they will consider the desirabi-
lity of making voting in this country 
compulsory? In Australia, veting is 
compulsory. We live in a democratic 
society and we take advantage of it. 
Would it not be desirable to make voting 
a civic responsibility also so that along

“Not recorded.
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with rights you fulfil your responsibi-
lity?

SHRl JAGAN NATH KAUSHAL ; 
Two questions have been raised by the 
Hon. Member. One is that the previous 
chief Election Commissioner and the 
present chief Eelcction Commissioner 
have sent a number of proposals relating 
to the reforms. One or two proposals 
about which the Hon. Member has 
spoken do form part of those pro-
posals. He wants to know whether 
the Government is seriously considering 
the matter. Surely when we consider, 
wc consider seriously.

DR. KARAN StNGH : I have been 
in Government longer than you, and I 
know whaf that means.

SHRI JAGAN NATH KAUSHAL :
I am sorry, if you, in your time, were 
not serious, then it is a refleciion on 
you and not on others. We arc seriou-
sly considering all the proposals which 
have been sent by the present chief 
Election Commissioner as well as by the 
earlier chief Election Commissioners.

Regarding the question that voting 
should be made compulsory; nobody 
has sent any such suggestion. He might 
send that suggestion. We will exumine 
that also.

SHRl SOMNATH CHATTERJEE : 
The word serious^ has to be given a 
different meaning in the dictionary from 
now on. In 1971 a Commiitee was for-
med. •-(Mtfrruprioflf) Try to understand; 
if you have any mind, apply ii.

‘ AN HON. MEMBER : He under-
stands booth-capturing, not elections.
(.Interruptions)

SHRI SOMNATH CHATTERJEE : 
In 1971 Hon. Speaker of Lok Sabha 
formed a Committee under the Chair-
manship of Mr. Jagannath Rao, and in 
that Committee all the political parties 
were represented. There were unami- 
mous recommendations on various as-

pects, including making the Election 
Commission a multi-member body. From 
1971 this Government is seriously con-
sidering those unanimous recommenda-
tions of all the political parties. I would 
like to know which are the proposals 
still under serious consideration, which 
are under active consideration, which 
arc not being ct’nsidcred at all and 
which have been finalised.

MR. SPEAKER : And which are 
under ^over-serious’ consideration.

SHRf JAG.\N NATH KAUS.A.L : 
Sir, T lKi\w- stated more than once that 
all proposals arc under the active and 
serious consideration of a Committee of 
the Cabinet. Wc h.ive m.idc a satisfactory 
progress and 1 do hope that when :ill 
proposals ;ire finalised by the Commi-
ttee. then the Government's view will 
be formulated and wc will come to the 
Opposition Parties for consultation and 
also the Stales concerned v/herc neces-
sary. \Ve arc trying lo do it as quickly 
as we can.

MR. SPEAKER ; Is there any pro-
posal for the seri.m'^n'.'s-: under coni.:de- 
ration ? {Interruptions). No more ques-
tion o'l this. Nex! Quos'ion. S'lri Desai.

SHRI ABDUL RASHID KABULI : 
You have not allowed us to put any 
question, [n protest, I w.tlk out.

11.51 (Shri Ahdiil Rashid Kabuli then left 
the Houic.)

ili.terruptions)**

PROF. SAIF-UD-DIN SOZ rose.

{Interruptions)

MR. SPEAKER Not allowed. 
Nothing goes on record. Not like this. 
You learn the rules first Mr. Soz. You 
are free to give any motion on this. I 
have passed over to the next question.

11.52 (Prof. Saif-ud-din Soz then left the 
House.)

(**) Not recorded.



25 Oral Answers SRAVANA 18, 1905 iSAKA) Oral Answers 2(5

MR. SPEAKER : Next Question. 
Shri Desai

control. This is being further discussed 
with the Slates.

Rajadbyaksba Committee RecommcD- 
datioDs

*229. SlIRI B.V. DESAI : Will the 
Minister of ENERGY be ple..sed to 
state :

(a) wlicthor ihc Union Government 
have urged thi' States to accept the re-
commendations of the Rajadhyaksha 
Commillce o;i Power;

(b) if so, whether one of the recom-
mendations of the Commiltee was 
that eonirol and ownership of high ten-
sion transmission system linking Central 
power projects lo the State systems 
should be vested in the Centre;

(c) w!u'<hi'r it is also ;i f.ict that tho. 
Committee had lecommcnded th .t the 
Central Ciovi'inmciit should be vested 
with tl)o rbhip of tiansmission lines 
of 220 KV c.ip;icity anJ above;

(d) if so, whciher State Governments 
h-.ve agreed lo the suggestions made 
by the Rajadhyaksha Committee ; and

(e) how m liiy of th .' reeommend;:- 
tions have boen accepted and imple-
mented so far by both the Centre and 
the States?

THE MINISTER 01- STATE IN 
THE MINISTRY OF ENERGY (SHRI 
CHANDRA SHEKHAR SINGH) : (a) 
Yes, Sir.

(b) to (d) Yes, Sir. The Com-
mittee on Power has recommen-
ded that high tension transmission 
system connecting the Central projects 
to Stale systems and transmission links 
of 220 KV and above which arc re-
quired to ensu e integrated operation 
of the regional grids, should be under 
the ownership and control of Central 
Government. While the concept of a 
National Grid has found general accep-
tance, some of the States have reserva-
tions regarding Central ownership and

(e) Guidelines have «lready been 
issued ill respect of 140 recommenda-
tions whose implementation lies within 
the competence of the State Govts, and 
Stale Electricity Board.s.

SHRI B.V. DESAI : Mr. Speaker, 
Sir, about h ilf-an-hour back, the Hon. 
Minister was kind enough to reply to a 
question of a similar type wherein he 
has meniioned that the gap between the 
demand and availability of power—  
energy— is of the order of 6% . I take 
this as the average percentage for tho 
whole of Indi't.

But, then, why there is power cut 
even upto 100% in soinc of the States 
w'heii there is average t; pering only of 
6 % . It meins Ui; t such a higher per-
centage of power :;ui is duo to maldistri-
bution. My quesiio.i now arises from 
this. To avoid this maidi.stribution, 
the css-ntial thing lo do is to have the 
regioi;al grids as well as the national 
grid to taper off this power shortage. In 
this regard. Rajadhyaksha Committee 
h s given so many recommendations. I 
iequcst'i'd the Hon. Minister to reply as 
to how many of ihcse recommendations 
have been accepted and implemented 
so far by both the Centre and the 
States. The reply is very unsatisfactory 
in the sense that he has said like this. 
1 will read out ;

^Guidelines have already been issueid 
in respect of 140 recommendations 
whose implementation lies within 
the competence of the Slate Govern^ 
ments and Stati Electricity Boards.*

Simply giving the guidelines and sending 
them to the Stato Governments is not 
sufficient. I wanted to know as to how 
many of them have been accepted by 
the Centre and the States and how 
many of them have been implemented. 
To this his answer was 'Yes, Shr.^ 
Regarding the national grid, he has 
replied as follows :




